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has yet to settle the accounts. IDforma-
tion rega.rding Jore.igD c¢haDge elUl1iD&a 
will become available after the accounts 
are settled. 

F.uB. PRICI! SHopS IN ANDAMAIiS 

5156. SHRI K. R. GANESH: Will the 
MiDistcr of HOME AFFAIRS be pleased 
to state: 

(a) the number of Fair Price Shops 
opened by lhe ADdaman and Nicobar 
Administration in the ADdaman group; 

(b) whether any Fair Price Shops have 
been opened in large compact labour areas; 
and 

(c) if not. the reasons for the same? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIkS (SHRI 
VIDY A CHARAN SHUKLA): (a) 
to (c). Seventy-six fair price shops have 
been opened by AndamaD and Nieobar Ad-
ministration in the ADdamaD arnup of Is· 
lands keeping in view the needs of people. 
including labourers, in various localities. 
26 of these fair shops are funetiODiDa in 
areas wbere labourers are conctDtr.te in 
large numbe". 

FAIR PRlCI! SHOPS IN NICOBAa 

5157. SHIH AMRIT NAHArA: Will 
the Minister of HOME AFFAIRS be pleas-
ed to slate: 

(a) tbe Dumber of fair price bhops opeD-
ed by tbe ADdaman AdministratioD iD the 
Nieobar &rOUP: 

(b) the total population of the area in 
whieb .uch shops have been OJIf'Ded; 

(c) whether commodities are sold in 
Government Fair Price Shops lit lesser rates 
than in the Naneowry Trading Company; 

(d) whetlier under ADdanian Nicobar 
Tribal Protection Regulations Government 
was required to fix prices in Nicobar aroup; 
and 

(e) tbe reasons for the failure to fix 
prices 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS (SMaI 
VIDY A CHARAN SHUKLA): (a) 
aDd (b). Qvil Supply Stores wene open-
ed by die ADdaman aDd Nicobar AdminiS-
tration at the followiD, places aDd the toCal 

population of the!IC places, ac..:ordiD, to 
the 1961 ceDsuS, is indicated against them : 

Name 0/ 'he piaI:<' 

Car Nicobar 9179 
West Bay Katchal } ~ 
East Bay Katcbal 
Teressa 547 
KODdul 12 
Pilomillo .. 0 
Campbe\l Bay (Gr. Nicobar) 203 
CUMma ~5 
KapaDlla 107 

ODe store was opened at ea..-h of the 
places mentioned above. 

The Civil Supply Store at Kllpanga _, 
opened temporarily on 10-10-67 and wa.~ 

closed when the regular store was opeD-
ed at East Bay Katcbal. 

Except the stores at Car Nicobar and. 
Camorta a\l other stores bave since been 
closed in compliallCe witb the ufLlt". oC the 
Calcutta High Court. 

(c) Commodities at these stores W~d 
at rates worked out On 'DO profi" ,loss' 
basis and the rates charged by ~ , 
wire TradiDg Company were generaUy au,h-
cr. However. tbe rates for cODtroUCd 
commodities like alia. rice and sugar were 
the same. 

(d) In accordance with tbe lenns 01 the 
IiceDce for trade issued UDder tbe ADC!aman 
and Nicobar ISlands. (Protection of Abori-
ginal Tribes) Regulation, 1956, 'be Cbief 
Commissioner or an officer so a\llhoriaod 
by him fixes the maximum retail sale price 
of the commodities sold, Tbere is DO bar 
to licensee selling commoditie. at rates low-
er than the maximum fixed. 

(e) Maximum retail prices lU'e 

fixed .s per tbe rul". 
being 

WRn PI!11TJONS AGAINST ANOA.M~N 

ADMINISTRATION 

5158. SHRI AMRIT NAHATA :WiII 
tbe MiDister of HOME AFFAIRS be p ..... 
ed to state the number of wril petitions 
IDcd iD tbe Calcutta Hi&h Court in the ~ 
196J-67, year-wile aaajnst ADdaman"1I/Id 
Nicobar AdminiltrlltloD? ' ... 
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THE MINISTER OF STATE IN TIlE 
MINISTRY OF HOME AFFAIRS (SHRI 
VIDY A CHARAN SHUKLA): The 
number of writ petitions filed in the Cal-
cutta High Court against the Andaman and 
Nieobar Administration so far since 1963 
is as follows : 

Yetu 
1963 
1964 
1965 
1966 
1967 

Number 

2 
2 
6 
8 (upto 13th Dec. 1967). 

LANDING CHAlwES ON PASSI!NGI!ItS TRAVEL-
LlNO IN ANIMMAN VSSSI!LS 

5159. SHRI K. R. GANESH: Wal the 
Minister of TRANSPORT AND SHIP-
PING be pleased to state: 

(a) whether any landing charges are le-
vied on passengers travelling in the ADda-
man vessels' for landing in the Nicobar 
group ports; 

(b) if so. the reasons thereof; and 
(c) w'fether it is not the responsibility of 

tho shipping department to laud passenger,; 

a!J?' 
.: if .MINISTER OF TRANSPORT 

An .. HIPPING (DR. V. K. R. V. 
IlAO): (a) to (e). Information is bciDr: 
colJoc;ted and will be laid 011 the Table 
of the Sabha. 

IN'TEIlNATJONAL HOCKEY FESTIVAL AT 
LAHollE 

5160. SHRI K. P. SINGH DEO: Will 
tJte Minister of EDUCATION be pleased 
to s&ale: 

(a) whether it is a fact that India has 
agreed to participate in the fortlt:oming 
International Hockey Festival at Lahore in 
Palristan; 

(b) whether it is also a faa that PaIri". 
tan bas declined India's invitation to p;uti-
tipatc in the Hockey Festival to be held in 
India; and 

(c) if so, the reuons for India's accept-
ance of Pakistan's invitation, when Pakis-
tan declined India's invitation on a reci-
procal visit? 

1HE MINISTER OF STATE IN TrlE 
MINISTRY OF EDUCATION (SHRI 
BHAGWAT JHA AZAD): (a) to (c). 

The Indian Hockey Federation have agreed 
to plIJ'ticipate in the International Hockey 
Festival to be held in Pakistan durma Janu-
ary 1968 subject to Pakistan agreeing to 
reciprocate by a visit to India and plarmg 
the same number of matches in India as 
India is expected to play in Pakistan. The 
Indian Hockey Federation, however, dol Dot 
propose to hold any Intematio"nal Ho.:kcy 
Festival in India like the one i'ein& held 
in Pakistan. 

INDIAN FOIlEST SI!RVlCE 

5161. SHRI A. S. KASTURE: Will the 
Minister of HOME AFFAIRS be pleased 
to state: 

(a) the number of State Fore,[ Officers 
selected in the Indian Forest Service con-
stituted with effect from lst October, 1966; 

(b) the number of State Fore~t Officers 
belonging to the Scheduled Castes and SLhe-
duled Tribes selected in Indian Forest Ser-
vice; 

(c) whether these communIties ate ade-
quately represented; and 

(d) if nOl, what steps Government pro-
pose to take to increase the number of 
their members in the Indian Forest Ser-
vice ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI VIDYA CHARAN SHUKLA): 
(a) to (c). 703 State Forest Service Offi-
cers were adjudged suitable ior appoint-
ment to the Indian Forest Service at its ini-
tial constitution with effect from 1-10-1966, 
including 9 Scheduled Castes and 8 Sche-
duled Tribes officers. 

(d) For recruitment to the s,rvice thro-
ugh the competitive examination, the roles/ 
regulations provide reservation for the 
Scheduled Castes/Tribes candidates. More-
over certain cases are being reviewed where 
the adverse remarks in the character rolls 
had either not been conveyed or the repre-
sentations received against stich remarks 
had remained pending. 

I~EAvE TRAVEL CoNCESSION TO WOBnBS IN 
ANIMM~ AND NICOBAll ISLANDS 

5162. SHRI K R. GANESH: Will the 
Minister of HOME AFFAIRS be pleaStd to 
state: 

(a) the total number of worker. in the 
Andaman aDd Nicobar Islands eJltitled to 
Leave Travel Concession; 




